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T.V.K,Prasada Rao
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1, The Director General, Telecomn,
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2. The Chief General lManager,

- Telecommunications, A.P,,
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Telecom District,
Rajahmundry,

4, The bub-Divisional Engineer,
{Planning & Cables), Telemm,
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5, The Sub-Rivisional Officer,
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Mr,C,Suryanarayand, learned counsel for the applicant

and IMr,V.Rajeswara Rac, leamed standing counsel for

reéspondents,

2, The applicant im—this-0A filed the OA stating
is a temporary status mazdoor in the office of'SDOT,
Kakinada, The applicant submits tbat he is not cons
the post of Stenographer Gr-III agaiﬁst the notifica
10,2.95 (A-6), His representation dated 11.7.95 for
him for the Stenographer Gr-III post was rejectéd by

order dated 14,9,95 (A~11) on the ground that the re

rules for Stenographers were framed in consultation |

the

that he
{South),
idered for
-ion dated
considering
the impugned
Cruitment

7ith the

Ministry of Iaw and that regular mazdoors are not elfigible for

Stenographers’ examination,

All India Telecom Employpes Union

line staff in Group-D has also submitted a memorandulr addressed

to R-1 for inclwi ing the regular mazdoors also for the post of

Stenographer Gr~III (A-8), Various officials-im the

field

office were informed by letter No,ES11/Steno/Ex/91-%4,92,
Gfield k-

dated 6.,3,95 (A7) that 3 of the regular mazdoorskin
are not eligible for the Stenographer examination as

regular mazdoors,

thalletter

they are

3. This OA is filedf;hézset aside the impugned ofder No,

206-7/90-5TN dated 14,9,95 (A-11) read with letter Npo,E-11/

Steno/Ex/91-94/82 dated 6,3.95 (A-7) issued by R-3 by holding

them discriminatory and violative of articles 14 and

the Constitution of India and consequently to direct

D
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respondent authorities to congider the applicant ‘s cape for

recfuitment by directing his admission t0 the test fof

selection as Stenographer with protection of his seni¢

and all other consequential benefits,

4, A reply has been filed in this OA.

rity

The main cdntention

13

of the respondents is that the recruitment rulegto the post

of Stenographer Gr-III dogf not include-the regular ¢roup-D

mazdoors in the feeder category for considerstion, Tie relevant

portion of recruitment rule Col,1l states that 25% of

posts of Stenographer Gr-III will be filled by direct

the

recruitment,

50% by departmental competitive from amongst regular Group-~C

employeesg?ééﬁ&gﬁiﬁy competitive examination from amongst

temporary status casual labourers of the department wh

o

fulfill the educational and other qualifications laid |[down

for direct recruits failing which by direct recruits,

5. From the above recruitment rule it is evident 4
applicant being a regglar mazdoor cannot aspire to app
the post of Stenographer,

in this OA, The case of the applicaﬁt was rejected on

this OA canpot be given unless the proper recruitment

is challenged,

6. Be that as it may., It iS now brought to our no

hat the a

car for

The recruitment rule is not] chal lenged

the .

Hore

basis of the recruitment ruleg Hence the relief aske@)in

rule

-ice

that an amendment to the recruitment rule had already been

issued that Group-D regular mazdoor can also appear fo
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Stenographer ch-II\‘ examination, In this connection a

of GMs/TDEs dated 1,6,98 iS produced ;; the courti .|

2y L)

letter is taken on record, From the letter it appears

the amand%éﬁ-t rile has been incorporated by letter dat

d&f the DOT and it has been circulated to all concerbed

Andhra Pradesh by letter dated 28,5.98, In view of th

| amendm'nt’ no further direction i8 necessary in this con
. b ) : : .
However the applicant é@L§lloWed to sit for the Stenog

o .
examination in accordance with the amerdmest rule,

7 The OA is disposed of accordingly,

5. Jaxm

/”’/r&oer (ual, ).

No cos¢s,

{ R,RAGARATAN
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— Dated 3 22nd Septenber, 1998
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Copy to:

1¢ The Director General, Telecom, Sanchar Bhavan, Naw‘Delh*- ,
2§ The Chief General Manager, Telecommunications, A.P§, Hydlrabad
3, Tha General Mamager, Telecom District, Ra jahmundry,

4, The Sub Divisional Enginear,(Planning & Cablés)
- Telecom, Kakinada,

S. The Sub Divisional Officer, Phenes(s), Kakinadey.
6, One capy ta Mr.C, Suryanarayana Advocata,CRT Hydarabad, -
7. One copy ta Mr.V,Rajeswara Rao, Addl CGSC. RT Hyderabad,

B. One copy.tc D,R(A),CAT,Hyderabad,’
9. One duplicate capy.
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